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 (7)  निर्यात  संवर्धन  परिषद,  एर्नाकुलम
 तथा  परिषद  के  ब्रूसे  स्थित  वैदेशिक  कियां-
 लय  द्वारा  मेलों,  प्रदर्शनियों  में  भ्राग  लेकर,
 विभिन्न  भाषा ओरों  में  दत्त  चित्रों  बौर  पकवानों
 के  फोल्डर  इरादी  के  द्वारा  प्रचार  किया  जा  रहा
 है  1

 2.03  hrs.
 PAPERS  LAID  ON  THE  TABLE

 Explanatory  Statement  re  :
 Customs  (Amendment)  Ordinance.
 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH)
 I  beg  to  lay  on  the  Table  a  copy  of  the
 explanatory  statement  (Hindi  and  English
 versions)  giving  reasons  for  immediate  legis-
 lation  by  the  Customs  (Amendment)  Ordina-
 nce,  1969,  as  required  under  rule  7m  (2)  of
 the  Rules  of  Procedure  and  Conduct  of  Busi-
 ness  in  Lok  Sabha.  [Placed  in  library  See
 No.  LT-3/69].

 Instrumention  Ltd.,  Kota—Government
 Review  and  Annual  Report

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  I  beg  to  lay  on  the  Table  a  copy
 each  of  the  following  papers  under  sub-
 section  (l)  of  section  6!9A  of  the  Companies
 Act,  1956:-

 (Q)  Review  by  the  Government  on  the
 working  of  the  Instrumentation
 Limited,  Kota,  for  the  year  ‘1967-68,

 (2)  Annual  Report  of  the  Instrumenta-
 tion  Limited,  Kota,  for  the  year  ‘1967-
 68  along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptrol-
 ler  and  Auditor  General  thereon.
 [Placed  in  library.  See  No.  LT-4/69}

 Report  of  Committee  on  Defections

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  5.  RAMASWAMY)  :  I  beg  to  lay  on  the
 Table  a  coppy  of  the  Report  of  the  Commit-
 tee  on  defections.  [Placed  in  library.  See
 No.  LT-5/69}.
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 Limitation  (Amendment)  Ordinance,  Public
 Wakfs  (Extension  of  Limitation)  Amend-
 ment  Ordinance,  Customs  (Amendment

 Ordinance)  and  Payment  of  Bonus
 (Amendment)  Ordinance.

 SHRI  RAGHU  RAMAIAH  :  I  beg  to
 lay  on  the  Table  a  copy  each  of  the  following
 Ordinances  (Hindi  and  English  versions),
 under  provisions  of  article  23  (2)  (a)  of  the
 Constitution  :-

 qa)  The  Limitation  (Amendment)  Ordi-
 nance,  968  (No.  2  of  968)  by
 the  President  on  the  3lst  December,
 1968,

 (2)  The  Publc  Wakfs  (Extension  of
 Limitation)  Amendment  Orainance,
 968  (No.  13,  of  968)  promulgated
 by  the  President  on  the  3ist  Dece-
 mber,  1968,

 (3)  The  Customes  (Amendment)  Ordi-
 nance,  969  (No.  |  of  962)  promul-
 gated  by  the  President  on  the  3rd
 January,  1969.

 (4)  The  Payment  of  Bonus  (Amendment)
 Ordinance,  969  (No.  2  of  969)
 promulgated  by  the  President  on  the
 l0th  January,  1969.  [Placed  in
 library,  See  No.  LT-6/69.)

 2.04  brs,
 BILLS  PASSED  BY  RAJYA  SABHA

 SECRETARY :  Sir,  I  lay  on  the  Table  of
 the  House  the  following  two  Bills,  as  passed
 by  Rajya  Sabha  :—

 0}  The  Advocate  (Second  Amendment)
 Bill,  ‘1968,

 (2)  The  Motor  Vehicles  (Amendment)
 Bill,  1968.

 PRESIDENT’S  ASSENT  TO  BILLS

 SECRETARY  :  Sir,  I  also  lay  on  the
 Table  following  seven  Bills  passed  by  the
 Houses  of  Parliament  during  the  last  Session
 and  assented  to  by  the  President  since  a  report
 was  last  made  to  the  House  on  the  6th
 December,  968  :—

 (l)  The  Appropriation  Railways  (No.  5)
 Bill,  1968,


